. QAN 4822005 with MA 672008 .,

. ;Mr P.N. Jatti, Counsel for apphcant.-f
" Mz V.S, Gurjar, Counsel for respondent

" The order dated 04.02.2008 (Annexure. MA/I} amexed wrtb &us MA
- ghall form part of the main OA.- -~ ez _ o T

. wilkdeaw dhis OA at this stage’with ibety rosorved t0 Jim o fl:.
- . -substantive OA Tor the same cause of action.” e

. applicant, the applicant is permitted to Withdraw this OA with kbem

- MANo, 672008 -~ < i

- This*MA- has been moved by the respondents for-taking the ‘?

K éoccmentsoﬂrxm} whercby the applicant has been granted ACP wef -
e 17.01.2008 pursuant to order dated 04.02.2008 (Annexure MA/). -

~In view of the averments made in the MA, the MA is allowed. -

OA No 482/2005

Leamed counsel for the applicant submits -that he  wants to-:..

e

- In view of :the submission made by the leamed counsel for the-

reserved to him to file substantive OA for the same cause of action:: -




